“REE OF COST COPY _

IN THE NATIONAL COMPANY LAW TRIBUNAL t
BENGALURU BENCH g

C.P.(IB)No.217/BB/2018

U/s. 9 of the IBC, 2016

R/w Rules 6 of I&B (AAA) Rules, 2016
And

I.LA.No.552/2019

U/s.12A R/w Section 12A of the IBC, 2016
R/w Regulation 30A of IBBI

(Insolvency Resolution Process for |
Corporate Persons) Regulations, 2016 :

Ms. Manjula B.S.

Interim Resolution Professional of
M/ s.Golden Gate Ventures Put. Ltd.
#1, 4th Floor, I main Road,

8th Cross, Prashanthnagar, H
Bengaluru — 560 079. - Applicant/IRP

In the matter of:

M/s.P.E. Analytics Private Limited - Petitioner/Operational
Creditor
Versus
M/s.Golden Gate Ventures Pvt. Ltd. - Respondent/Corporate ¥
Debtor &

Date of Order: 5t November, 2019

Coram: 1. Hon’ble Shri Rajeswara Rao Vittanala, Member (Judicial)

2. Hon’ble Ashutosh Chandra, Member (Technical)

Parties/Counsels Present:

For the Applicant/IRP : Ms. Manjula B.S.
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